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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

FRIDAY, THE TWENTIETH DAY OF SEPTEMBER
TWO THOUSAND AND TWENry FOUR

PRESENT

THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

ARBITRATION APPLICATION No: 145 of 2024

Between:

CR TRUE BUILD INFRASTRUCTURE LLP, Having its Registered Office at Plot
No.54, Cyber Meadows Society Botanical Garden Road, Kondapur, Hyderabad-
500084.

Duly rep. by its Designated Partner S. S. Raju S/o. S.Surya Narayana Raju, Age:
63 years Occ: Business, Rlio. Plot No.54, Cyber Meadows Society Botanical
Garden Road, Kondapur, Hyderabad-500084.

...Applicant

AND

KIMS F & B Services, A partnership firm, having its Regd. Office At Plot No.217,
Chaitanya Nagar, Amalapuram B.R.Ambedkar Konaseerna District, A.P.-
533291Du|y rep. by its Managing Partner Bhupathiraju Anantha Verma

...Respondent

Arbitration Application under Section 11 (5) (6) of the Arbitration and

Conciliation Act, 1996 for the reasons stated in the accompanying affidavit,

praying that this Hon'ble Court may be pleased to appoint a Sole Arbitrator to

adjudicate the claims and disputes between the applicant and the respondent.

Gounsel for the Petitioner: Ms. DIVYA GAYATRI DATLA, appears for
MT. A. KRISHNAM RAJU

Counsel for the Respondent: Mr. BENDI RAVITEJA, appears for
Mr. VAKITI VINEETH REDDY

The Court made the following: ORDER



TIIE TI() \,BLIi THE CHIEF JUSTICE ALOK ATIADHE

ARBIT RATION APPLICATI ON No.145 ol_LOzt

oRDER:

Ms. I.rivya Gayatri Datla, learned coutlse appears for

Mr.A.KrislLlramRaju,learnedcounselfortheapplicant'

Mr. Sendi Raviteja, learned counsel lppears for

Mr. \/akiti ',/ineeth Reddy, learrred counsel for tlre rescondent

2. Ttris application under Section 11(5) an<l ({r) of the

Arbir.ration and Conciliation Act' 1996 (hereinaltor rofemed to

as 'the A has been filed seeking appointment of an

Arbitrator o adjudicate the dispute between the ;larttes'

3. A<lrlittedlY, the Parties had entered into Iil?C agreement

dated 02 )1.2023- Clause 8 of the aforesaLd agreement

rrrbitration clause, which is extracted beltrw for the '

)
1t

contalns

facility <1, rel'erence

I{. JIJRISDICTION

I.he provisions of Arbitration & Concilialion I c:, 19')6

;lrall apply. Owners and CRTBI together rr ill I ppoir' a

Solc Arbitralor mutually agreed ln case t tr': is to

agrcement on the nar[%of the Sole Arbitrat'rr' :her1 an

application u/s I 1(5) of the Arbitration & C o rt'iliation

Act will be filed requesting the Chicf Justi')e of he



c,
A' b.nppl.No.l45 ot 2024

Hydcrabad tligh Court to appoint a Sole Arbitrator.
Arbitration will be held in Hyderabad.

b. Thc Courts in Ilyderabad shall havc exclusive
jurisdiction in any mattcr or dispute arising out of or
under or in respect of this Agreement.,,

4. The applicant got issued a legal notice to the respondent

on 07. 1 I .2023 and the respondent sent a reply to the aforesaid

legal notice on 05.12.2023.

5. Admittedly, the dispute has arisen between the parties in

relation to the aforesaid Agreement. The adjudication of the

dispute is therefore necessitated by a forum which has been

agreed to by the parties under the aforesaid Agreement.

6. Therefore, Mr. Justice Challa Kodanda Ram, former

Judge of this Court (resident of plot No.6g, Road No.7l, phase

III, Jubilee Hills, Hyderabad_500034; Mobile No.g33 I 010695)

is appointed as an Arbitrator to adjudicate the dispute between

the parties. The parties shall appear before the Arbitrator,

along with a copy of this order. Thereupon, the sore arbitrator

shall proceed with the arbitral proceedings in accordance with

2 :' "':

law.
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1rb A'rd.U( I'15 oI2024

1 .A,ccortlingly, the Arbitration Application is disrposed of'

8. Off,rcr-' tr communicate a copy of this crJer to the

learneci Arbit lltor

Misccl aneous applications, if any pending shall stand

closed. Therl shall be no order as to costs'

Sd/. I\I. VIJAYA BHASKER
.IOINT REGIS RAR

//TRUE COPY//
SECTION OFFICER

Mr.Justice(]rallaKodandaRam,FormerJudge,High()ourlfortheStateof

Telan<jana a1 Hyderabad (resident of Plot No'68, Rozrd No 7'1 ' Phase lll'

JubileeHillsHyderabad-500034;MobileNo'8331C10695)(BySpecial
Messenger) 'Along with a Copy of affidavit and material papers)

2. One CC to N'r A. KRISHNAM RAJU, Advocate [OPUCI

One CC to Na'. VAKITI VINEETH REDDY, Advocate [OPUCI

Two OD Cop es

To,

1

J

4

kan/gh



i\
I

HIGH COURT

DATED:20109t2024

ORDER

ARBAPPL.No.145 ot 2024

DISPOSING OF THE
ARBITRATION
APPLICATIC)N
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